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(b) and (c). A sum of Rs. 5000 has
been sanctioned for the grant of cash
relief to deserving victims of the
storm. The amount of grant will de-
pend on the circumstances of each
case.

T.A. and D.A. to Staff on Election Duty

2349. Shri S. M. Bancrjee: Will the
Minister of Law be pleased to state:

(a) whether it is a fact that Central
Government employees who were
employed to supervise and conduct the
bye-election held in New Delhi in
April, 1961 have not yet been paid
their Travelling Allowance and Daily
Allowance etc, in that connection;

(b) if so, reasons for this delay; and

(c) the date by which the dues are
likely to be cleared?

The Deputy Minister in the Ministry
of Law (Shri Bibudhendra Mishra):
(a) No claim for travelling allowance
and daily allowance from the Central
Government employees employed to
supervise and conduct the bye-election
held in New Delhi in April, 1961 is
pending with the Chief Electroal Offi-
cer Delhi, the authority competent to
‘tountersign the relevant bills.

(b) and (c). Do not arise.

Chanderi Fort

( Shri Birendra Bahadur
2350. { Singh:
LShr'unati Jamuna Devi:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleased
to state:

(a) whether it is a fact that the

adhya Pradesh Government are de-
molishing the walls of the Chanderi
Fort;

(b) whether the Madhya Pradesh
‘Government had obtained the ap-
proval of Central Government before
taking this step; and
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(c) if not, whether Central Govern-
ment intend asking State Government
to stop demolition of the walls?

The Deputy Minister of Scientifie
Research and Cultural Affailrs (Dr. M.
M. Das): (a) to (c). The information
is being collected and will be laid on
the table of the house in due course.
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Gypsum Mines in Madras

2352. Shri Nambiar: Will the Minis-
ter of Mines and Fuel be pleased to
state:

(a) whether the Gypsum nines of
Ariyalur Taluk of Madras Stute are
working according to the provisions of
tae Mining Act;

(b) whether the Dcad Rent and
Royalties are being collected;

(¢) if so, the amount accrued so far;

(d) whether the loca] mining lessees
are treating the miners as on contract
system; and

(e) whether the labour is provided
with housing, hospitals, schools and
other facilities as are required under
the Act?

The Deputy Minister in the Ministry
of Mines and Fuel (Shri Hajarnavis):
(a) Yes. Deficiencics, if any, which
come to light as a result of periodical
inspections by the Chief Inspectorate
of Mines, from time to time, are
attended to under the provisiong of the
Mines Act.

(b), (¢) and (d). Information has
been called for from the State Govern-
ment and will be placed on the Table
of the House upon receipt.

(e) The provision of housing, hos-
pitals and schools by the mine owners
does not come under the scope of the
Mines Act, 1952. However, the fol-
lowing facilities have been provided

by the mine owners, as required under
the Mines Act:—

(1) Drinking
workers.

water for the

(2) First Aid requirements.
(3) Surface latrines.

(4) Arrangements for speedy
removal of cases to hospitals.

(5) Temporary shelters for wor-
kers to take rest.

Loans to Islanders

2353. Shri Nallakoya: Will the Min-
ister of Home Affairs be pleased to
state:

(a) the present position  reguaiding
the proposal to grant Government
loans to the inhabitants of Laccadive,
Minicoy and Amindivi Islands to obtain
back the coconut trees mortgaged by
them to money-lenders in the Islands;
and

(b) if the proposal has since been
finalised, by what date the Islanders
can expect payment on this account?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). The regulation has been
drafted and is under examination.

Oil in Pondicherry to Cape Comorin
Area

2354. Shri Malaichami: Will the
Minister of Mines and Fuel be pleased
to state:

(a) whether a committee of the
Oil and Natural Gas Commission which
surveyed the Tiruchirapalli District
found existence of oil from Pondicher-
ry to Cape Comorin; and

(b) if so, the steps taken for the
implementation of the project to uti-
lise the oil resources of the area?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) No, Sir.

(b) Does not arise.





